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through its Secretary,
Ministry of Communications,
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2. Divisional Engineer Teleoqn
Telephone Centre,
Meerut Cantt,
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- . ... Meerut Cantt,
N CEHET - Meerut.
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1. Union of India e 3
through the Director General
,"' Dak Tar Bhawan, ~ ~ ..
NewDelhi _.';- G
S sbmPs The General Manager (Telecom), :
IR0 Ra;ja.sthan—Circle
"“-“‘Jaipur i

3. The D.E.T. (T), :
" Telecom Department,
Alwar (Raj.) 4';»_'— A
; (By Advocate Sh. B. Lall)
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S/o Sh. Harpal S;Lngh ’ i
B-2/24, Janakpuri,
New Delhi.

2. Har Pal Singh

S/o Sh. Girdhari Singh”’ U e e P
Mayur Vihar, =
New Delhi. i 2

3. Pardeep Kumar,
S/o Sh. Chandrapal Singh s MLt :
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New Delhi. . ek
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EMTD Compound, A TaT o ‘ ,

M.I. Boad, : ; :
Jaipur (Rajasthan). '
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3. The Divisional Engineér

rrahen

Telecom, Project,

Telephone Colony,

Kamala Nehru Nagar,

Jodhpur (Rajasthaﬁ)'4’“1"
C25(By -Advocate Sh. B. Lall)
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1. Sompal Singh,
S/o Sh. Mohan,
141, Bhera Enclave, -
New Delhi-41.

S/o Nathoo Singh,
411, Sunder Vihar,
near Sayed Gaon,
Delhi-41.

3. Satya Pal Singh,
S/o Sh. Laloo Singh,
Sector B/8129,
Vasant Kunj,

New Delhi.

4. Hari Singh,
S/o Sh. Begram Singh,
+ C/o Sh.R.L. Sethi,
1/61 Sundar Vihar
New Delhi.

‘
]
5. Rajinder Kumar,
S/o Sh. Hira Lal. o
DDA Colony, =~ -
GH—13/988
~G-17 Area,
“Delhi-41.

6. Chandan Kumar Barua
S/o Sh. D.L. Barua,
13, Bengali Colom,
Rohtak Road,
Delhi—41

(By Advocate Sh. Aashish Kal:la)
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FEREE (By Advocate sh. 133‘ )‘“ S )
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These apphcatmns hav1n§ been heard on 12th November

i 1996, the Tribunal on the same day dehvered the
.+ yfollowing: - 78D s ol adinom oIS 7

Chettur Sankaran Nair (J), Chairman
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Department seek reﬁalagiéation ot servlces "“%n the

strength of a scheg@! rane ramed, pursyan suant tpb_d;z;ectlons of the

Supreme Oourt of India in Brij Kishore & Others vs. Union

of India & Others (Writ Petition No.1041/1988). Acoording

Mﬂeﬁr‘*"zﬁ put in long enough seryics. to; gpallly

{- l
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themse“fvES’B‘fbr the benefits under the( JI7CR2,  The

department however has a oontention that the meﬁts A
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under the achanewillbeavailableonly tothqpqn 1sted
prior to 31 3.85 '.l‘bis contention eannot stand the
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2. In these ¢ xr'{é‘ﬁmstanoes wé!'dimYme éspondents
to consider the '“éi"a‘fui of applicants for regularisation in

“terms of the scheme aforesa;d irre§pect1ve of the date of

their enllstmentr;{?,! 4 Applica,nts' :
represenfations setting out 'the ae?t‘hlslofatheir cases
before the. respective Diyisional. Engineers uder whon
they had been working. If sxfchzfe\pre.sentép.ﬁio;lspre made,
the respective Divisionasl,:j Englneers qu]slfpass speaking

orders thereon in terms of the scheme aforesaid and in

the llght o:f the dec1sions aforesald Thls mll'be done

1S

By ez it o Laws T s )
w1th1n three months from the date of rebeipt ~-of the
representations.
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